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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL HYDERABAD BENCH AT HYDERABAD,

0.,A.NO, 882 of 1995,
Dated: 25,10.1995,

- Between
Applicant

~P.V.P, Mrityunjaya Rao
' And

The Principal Accountant Ceneral, Audit, A.P.Hyderabad,
Respondent

sri. E.Krishna Swamy

Counsel for the Applicant
Sri. G.Parmeswara Rao, SC for

L]

Counsel for the Respondent

CORAM:

Hon'ble Mr, A,B.,Gorthi, Administrative Member

CO“td:- 502/-




0.A. B882/95. Dt ‘of Dacision : 25=10<9S,

"ORDER

.

{ As per Hon'ble Shri A.B. Gorthi, Member {Admn.,) |

Heard Shri P.V.P.Mrityunjaya Rae, Patty-in-persnn
and Shri G.Paramdsysra Rao, learnad ceunssl for the

f
respendenty

2. The epplicant retired prom sapvice on 30-06-95

in the post ef Senior Audit ﬂ}ficsr, on agtaining tha age
of supsrannuation., He reachad the maximum of Rss 4,000/~
in the scale of pay of Rs. 2200-75-2800-&8-100-4000/- on
01-03-1993, Accordingly, hs becams due for stggnation
increment of Rs,100/- pm with eppect Prom 01-03-1995, i.0.,
on.cnmblation Of tue years geter reaching the maximum in

the scals ef pay in accordénéa with the axtant rulss,

3. Thae reshandenf&fih tha;;;faply arfidavit have £
admitted the fact that the applicant a¢ on 01~03=-1993

reached the maximum pay of Rs, 4,000/- and that he retired
on 30-06-1995., Their contsntion however is that egplier

the applieant.uas promotad as Audit foicer @ﬁ 10-07-1985

and his pay yas fixed under F.R.22-C with effact prom
10-07-1985, fixing the next gate of increment g5 01-07-1986.
Cansaquent on the introduction of the revised gpalss ef pay
from 01-01-1986 his pay in the puat-of Audit Dfficer yas
pixed gt Rs, 3050/~ g8 on 01=-D1~1986 and reised to R8:3125/-
from 01-07-1986., Accarding to 0.M.No.16/24/88-Eatt.(Pay=1)
dated 28=06-1990 issued by the Ministry of Personnel, Public
Grimvences & Psnsions, the employsss promoted after 01=01-1985
but before 01=01«1986 and whose date 0f next incresment in the
lowsr post palls on or after 01-01-1986 yere allowed to

axarcise anothsr option to get their pay fixed in the proemoted
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pest under F.R.22-C either from ths dete of promotien
or from the date of next increment. This having resulted
in some aneomaly the matter wes refarrad t® the CAG and
it was clerified vide DG'sletter No. 489-GE,11/274-84~4
dated 11-03-1993 to the spfact that the Government of
Indig 0.M, dategd 28-06-=1950 is not applicable to the
officers who were dpguing the pay at the maximum in the
lousr scela and ‘agcerdingly such efficials cannot exsrcise
another eption, —in ether words tha contsntion of the
" respondent is that the option exercisad by the applicant
wvas srronsously accspped and that the date of naxt incremant -
for the purpose of gtagnatien incpsment would be 01-07-1995.
As the applicant had patired on 30-06-1895, the respondant:

contends that hs will not bs entitled to gtagnetien increment,

4. The rsspondent issued g show cause notice ta the
applicant gs to why his pay should not bs pe-fixsd in
accordance with the ruling given by the CAG in his latter
dated 11-03-1993. The applicant . ststed that 7 he replied
to ths show causa‘notica on»17-04;199533nd tﬁaf the same
is undar censideration vwith the responﬁent. Thus it is
obvieus that the crueciel issue is under the cénsidafetian
of the respondent and that it has direct bearing on the
relisf being claimad in the prssent 0A, Under thase
circumsiances, 1 deem it just and proper to direct the

resepondent to ebtain the final orders of the competent
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suthority within a period of three months prom the
date of communication of this erder and ths same

shall be communicated to the applicant within 10 days
from the dats ef';:csipt ffom the competenf authority.

I It will ofcouras/cpen to the applicant to epproach

the Tribunal if he fgels aggrievad by the said order.

S - The DA is ordered agcerdingly. No costs.

— (A.8B, Gorthﬁg :
Mamber ( Admn,)

Dated : Ths 25th Octobar 1995,
Dictated in DOpen Court

==

Deputy Registrar?gudl.)

.Copy tot-
1. The Principal Accountant General, Audit, A.P.Ryderabad.

2. One copy to Sri. E.Krishna Swamy, advocate, CAT, Hyd.

spr _
3. One copy to Sri. G.Parmeswara Rao, SC for AG, CAT, Hyd.

4. One copy to Library, CAT, Hyd.

5. One spare copy.

Rsm/-

.
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